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CEWTRAL ADPUNISTRATIWE TRIBUNAL PRINCIPAL BENCH

C.P. No. 17^20 01

IN

OA Wo*15l4/l 995 ^
M

Neu Qelhis this the day of ',"2001

ffi N*BLE iviR.S.R,.AOIGE,\/ICE CHAIRnAW(A).

HDN^BLE □R,A..yEDA\/ALLI,f^E[viBER (3)

1.- Prsbhu Lai,
S/o Shri Puran Ram,
R/o 5/171, Lalita park,
La>}ni Nagap,
Del hi »■

2." natn Raj"^-
S/o Shri Hem Chander,
r/o 40 7, Chi rag Del hi'",'
Neu Oalhi .....Petitioners.

(By AdUDcats; Shri Sarvesh Bisaria)

UerSii's

1. Or. 3. Na ray an",
3 B or 9 ta ry,
Ministry of Finance,
(D Bp a r tra en t of Re v/en ue ),

Neu Delhi.'

2. Shri r-l.n .Boshi,
Chairman,Central SDard of Direct Taxes,
North Block,
N eu DB1 hi

3.' Shri A.'Balasubramaniura,
Chief Commissioner (Admn),
I n com e Ta X 0 f fi cP ,
IP Estate,
Neu Delhi . .,.. ,Re sponden ts,

(By Aduocatej Shri V.P .U^pal),

order

S.R^^Adioe.

Heard both sides on C.P .Wo .17 6/2001 alleging

contumacious disobedience of the Tribunal«g order
dated 27 .'3.200 0 in OA No. 1514/95.'

2®' In OA No«"l5l4/95 applicants had impugned
respondents order dated 6,7,'95 rejecting their



f

representation made pursuan t to the Tribunal's

directions dated 25,'3»94 in Oft No, 67 3/8 9 and

OA No«'1o8 5/b9, regarding their claims for

promotion from the grade of Income Tax Inspector to

that of Income Tax Officer under SC/ST quota;? The

Tribunal disposed of OA No«-l5l4/95 by order dated

27.^3,2000 uiith a direction to consider the uhole

issue afresh and from a speaking order thereon,'

3, Uhen the present CP came up for hearing'j

the Bench on 1a,;'5',^2001 upon noting that respondents'

letter dated 12«'3«20Q1 (Annexure-3) uas no compliance

of the aforesaid order of the Tribunal dated 27, 3,2000

observ/ed that a.prima facie case of contempt uas made

out and directed issue of notices to r e spend en ts?

pursuant to the same, re^ondents haue nou

issued detailed order dated 27,7,2001 (AnnexurQ~RC II).

5, Shri Bisaria has vehsnantly contended that

the aforesaid order dated 27,7,2001 contains several

inaccuracies , and thereby respondents are guilty of

contempt of Court,^

6, Having regard to the Hon'ble Supreme Court's

ruling in 0,S.Parihar Ws. G.Duggar & Ors,^ 3T 1996(9)

SC 608, the issue of respondents' order dated 27,7,2001

gives applicant a separate cause of action and though
tk<. ^

issued uith some dela^^cannot be considered violation
of the Tribunal's order dated 27, 3,2000. it is open to

applicant to challange respondents' order dated 27,7,2001

separately in accordance with lau, if so advised.i
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Giving leave to applicantfas aforesaid the

present CP is dropped®^ Notices discharged®'

■flV.
( dr®a,\/edavalli )

(3)
AQI

>ncE CHAIRMAN (a) ,.

/ug/


